IN THE HIGH COURT OF ORISSA AT CUTTACK
CRLMC No. /

Petitioner (s)
Versus
Opp. Party (s)

FACTS/CRIME: (Maximum 5 lines) — with atleast THREE best points in the
Petitioner’s favour.

NECESSARY DETAILS:
Date of FIR Number of FIR Police Station Page No. in the
CRLMC Application
Acts IPC/BNSS/NDPS/PC | Section(s)
Actl..........

Date of Arrest

Period of custody

Date of granting bail

Date of issuance of
NBW

Reason for not
appearing

SIGNATURE OF THE ADVOCATE




